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TENTH REPORT OF THE COMMITTEE OF PRIVIl,EGES 
(FIFTH L'OK SABHA) 

I. Introduction and procedure 

I, th:e Chairman of the Committee of Privileges, having been 
authorised to submit the Report on their behalf, present this their 

. Tenth Report to the House on the question of privilege referred l 

to the Committee by the Deputy Speaker on the 22nd December, 
1973, regarci1ng the alleged arrest and 'detention of Shri Krishna 
Chandra Halder, M. P., on the 14th November, 1973, at Burdwan 
(West Bengal) and non-intimation thereof to the Speaker, Lok 
Sabha. . 

2. The Committee held four sittings. The relevant. minutes of 
t~ese sittings form part of the reportanc;i are appended thereto. 

3. At the 'first sitting held on the 25th January, 1974, the Com-
mittee d~cici.ed to hear Shri Krishna Chandra Halder, M. P., in the 
first instance. 

4. At the second sitting held on the 18th April, 1974, the Com-
mittee examined Shri Krishna Chandra Halder, M. P. The Com-
mittee also decided to examine in .person the two Police Officers 
who were concerned with the incirlent involving Shri Krishna 
Chandra Halder, M. P., at Burdwan on the 14th November, 1973. 

5. At the third sitting held on the 17th May, 1974, the Commit-
tee examined in person Sarvashri Abdul Mannan Khan, Deputy 
Superintendent of Police (Commandant) Burdwan, and Mihir Ran-
jan Dutta, Sub-Inspector of Police, Burdwan, who were the Police 
Officers concerned with the incident. The Committee also deli. 
berated on the matter and arrived at their conclusioDl. 

6. At the fourth sitting held on the 31st May, 1974, the Commit-
tee consirlered their draft Report and adopted it. 

IL Facts of 'the eaSe 
7. On the 20th November, 1973, Shri Krishna Ohancl.t'a Halder, 

M. P., sought to raise2 a question of privilege regarding his alleged 
arrest and detention on the 14th November, 1973, at Burdwan (West 

1 L. S. Deb. dt. 22-12.1973, c. lEl7. 
2 Ibid, dt. 20-11-1973, ce. 242-411. 



2 

Bengal) and non-intimatisn thereof to the Speaker, Lok Sabha. 
While raising the matter, Shri Halder stated as follows:-

"On November 14, 1973, I participated in the Civil Disobed-
ience Movement at Burdwan in pursuance of the call 
given by the nine Leftist arties. While articipating in 
a demonstration inside the Court Compound:, I was ar-
rested by the police at about 12 noon and was taken in-
side a police prison van along with a number of volun-
teers who were also arrested. Subsequently, along with 
tlie arrested volunteers, I was taken in the van to Galsi, 
about 15 miles away from the town of Burdwan and 
after reaching beyond Galsi, I was asked to get down from 
the van as also the other arrested persons. No arrange-
ment was made by the police to take us back to Burdwan 
and I had to return to Burdwan with considerable diffi-

CUlty. I understand no intimation has been given to you 
by the police or the District Administration about my 

-' arrest which, I submit, amounts to a gross breach of pri-
~lege. I participated in the movement in the discharge 
of my function as a Member of this august House ....... . 
as it is my duty, as the elected representative of the people. 
to bring to the notice of the authorities the great prob-
lems and acute distress experienced by the people in the 
present critical economic situation in the 
country. I say that in any event, I was unlawfully de-
tained by the police against my wishes and as I was dis-
charging my duties and functions as a Member of Parlia-
ment, it also amounts to breach of privilege. In the cir-
cumstances, I request you to refer the matter to the Com-
mittee of Privileges so that adequate steps against the 
deliberate and gross breach of privilege of this hon. 
House on the part of the authorities concerned may be 
taken." 

8. The Speaker observed8 as follows:-
"So far as the case of his arrest is concerned, I will get full 

information. As for the later part, you are discharging 
. the duties of the House when the House is sitting in 
Delhi. He says, he was rUscharging his duties in West 
Bengal. ..... I do not accept that." 

9. On the 22nd December, 1973, the Minister of State in the Min-
stry of Home Affairs (Shri Ram Niwas Mirdha) made the following 
tatementt in the House:-

"According to the intormation received from the State Gov-
ernment, on 14th November, 1973, around 12.00 hours, 

-3-I=b-'-id-c.-243-. 
4 Ibid 22-12-1973 cc. 164-65. 
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.about a hundred followers of CPI (M) led by Shri 
Krishna Chandr,a Halder, M.P., came to Burdwan court 
compound as a part of the Civil Disobedience Movement 
in pursuance of the call given by a few political parties in 
West Bengal. The procession was intercepted by the police 
at the entry of the court compound as prohibitory orders 
under section 144 Cr. P. C. were in force in the whole ot 
the Burdwan Municipal area except Ward No. IV Most 
of the demonstrators dispersed peacefully but the remain-
ing categorically tolri the police that they had assembled 
there with an intention to disobey the prohibitory orders. 
As a result, 20 demonstrators were arrested and taken to 
Burdwan police station and a case No. 26 dated 14-11-1973 
was registered in Burdwan P.S. under section 188 I. P. C. 

.' 

Shri K. C. Halder, M. P., who was present nearby was re-
peatedly requesteri by the police to come to the office 
chamber of District Magistrate, Burdwan, to 'place his 
grievances. A vehicle was kept there to bring him to 
the office of the District Magistrate. Shri Halder, how-
~ve~ refused to go to the office of the District Magist-
rate and forcibly entered into a Police van standing 
nearby, along with his followers. It was very politely 
pointed out to him that he had not been arrested and 
that he should come out of the police van but he refuseri 
to come down fr9m the van. With a view to dispersing 
the crowd and to avoiding untoward situation, the de-
monstratorsJ who had already boarried the police van, 
were taken out of the municipal area of Burdwan. Shri 
Halder remained in the same vehicle voluntarily. A 
jeep which was kept for the M. P. also followed. After 
reaching Galsi Bazar, 13 miles away from court compound, 
all the riemonstrators got down the police van. The S. L 
in-charge of the police party again requested Shri Halder 
to come in the jeep so that he might go back to his resi-
dence or wherever he intended to go. Shri Halder replied 
that he would prefer to remain with his followers rather 
than going back in a police jeep. 

Since Shri Halder was not arrested or detaineri by the Police 
no intimation regarding the incident was sent to the 
Speaker, Lok Sabha." 

10. After a brief discussion, the Deputy Speaker, who was then 
,in the Chair, observedll inter alia as follows:----------------------_._ .•. _-
'5 Ibid c. 167. 
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"1 cannot just discount what the Member has said, and on the-
other hand I cannot also say that what the West Bengal 
Government has said is not true. There is no way of 
knowing what the truth is. Therefore, under these cir-
cumstances, I refer this case to the Privileges Committee." 

III. Findings of the Committee 
11. Shri Krishna Chandra Halder, M. P., during his evidence be-

fore the Committee, repeated substantially what he had stated in the-
House on the 20th November, 1973. He categorically statec\ that 
he was not told that he was not arrested and that he was kept in 
the Police van along with others from about 12 noon to about 3 P:M., 
when all of them were taken from the Burdwan Court Compound 
to Galsi, a place about 15 miles away, where they were all asked to 
get down from the Police van. 

12. Shri Abdul Mannan Khan, Deputy Superintendent of Police, 
Burdwan, in his· evicience before the Committee, stated that on the 
14th November, 1973, at about 12 noon a procession of about 100 per-
sons led by Shri Krishna Chandra Halder, M. P., came to the Bur-
dwan . Court Compound. As soon as the procession entered the 
Court Compound, it was intercepted by the police as prohibitory 
orders under Section 144, Criminal Procedure Code, were in force~ 
Some 20 persons were arrested and taken to Police Station in a sep-
erate van. About 30 to 40 other persons were put in another Poilce 
v.an to be taken out of the Burdwan Municipal limits. Shri Halder 
also entered that van and did not come out of it even though he was 
requested repeatecily to do so and was also told that he was not 
arrested. This van was ultimately taken to Galsi where all the 
persons, including Shri Krishna Chandra Halder, M. P., were asked 
to get down the van and were let oft. Shri Abdul Mannan Khan 
admitteci that inconvenience had been caused to Shri Krishna 
Chandra Halder, M. P., on that occasion and said: "I am sorry for 
that". When asked why intimation regarding the restraint on the 
movements of 8hri Krishna Chandra Halder for about three hours 
in the police van was not sent to the Speaker, Shri Abdul Mannan 
Khan staten that as Shri Krishna Chandra Halder was not arrested, 
he did not consider it necessary to send the intimation and added:-

"I was under the impression that only information was to be 
sent in case of arrest. But now I feel that ...... we should 
hav.e· informed . the hon. Speaker ...... I sincerely regret 
it. In future I will be careful about it. I offer my uncon-
ditional apology and hope the hon. Committee will accept 
it." 

13. Shri Mihir Ranjan Dutta, Sub-Inspector of Police, Burdwan, 
who had accompanied the Police van from the Burdwan Court Com ... 
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pound to Galsi on the 14th November, 1973 stated before the Com-
mittee:-

"I also make unconditional apology and ask for mercy." 

14. On the basis of the evidence before the Committee the Com-
mittee are of the view that while Shri Krishna Chandra Halder, 
M. P., mayor may not have been formally "arrested" on the 14th 
November, 1973, he was certainly put under restraint or detention 
for about three hours in the Police van at the end of which he was 
let off at Galsi. The Committee are, therefore, of the opinion that 
intimation regarding the restraint or netention cif Shri Krishna 
Chandra Halder, M. P., on that occasion should have been sent to 
the Speaker, Lok Sabha, and failure to do so did constitute a breach 
of privilege. 

15. However, in view of the unconditional and unqualiftecl. apolo-
gies tendered both by Shri Abdul Mannan Khah, Deputy Superin-
tendent of Police, and Shri Mihir Ranjan Dutta, Sub-Inspector of 
Police, the Committee feel that no further action need be taken in 
the matter and it may be droppecl 

IV. Recommendation of the Committee 

16. The Committee recommend that no further action be taken 
by the House in the matter and it may be dropped. 

NEW DELHI; HENRY AUSTIN, 
The 31st May, 1974. Chainnan, 

Committee of Privileges. 



MINUTES 

I 

First Sitting 

New DeZhi, Friday, the 25th January, 1974 

The Committee sat from 11.00 to 13.00 hours. 

PRESENT 

Dr. Henry Austin-Chairman 

MEMBERS 

2.' Shri H. K. L. Bhagat " 

3. Shri Somnath Chatterjee 
4. Shri Nihar Laskar 

5. Shri H. N. Mukerjee 

6. Shri Vasant Sathe 
7. Dr. Shankar Dayal Sharma 

8. Shri Maddi Sunarsanam 

9. Shri Atal Bihari Vajpayee. 

SECRETARIAT 

Shri J. R. Kapur-Under Secretary . 

• • • • 

. 
"I ... 

• 
5. The Committee then took up consideration of the question of 

privilege raised by 8hri Krishna Chandra Halder, M.P., regarding 
his alleged arrest and netention on the 14th November. 1973, at 
Burdwan (West Bengal) and non-intimation thereof to the Speaker, 
Lok Sabha. The Committee decided to hear Shri Halder, in the 
first instance. 

The Committee then adjourned. 

··Paras 2 to 4 relate to other cases and have accordingly been omitted. 

6 
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U 
SecoDd Sitting 

New Delhi, Thursd4y, the. 18th April, 1974 . 

. The Committee sat from 14.30 to 15.55 hours. 

PRESENT 
Dr. Henry Austin-Chairman 

MEMBERS 

,} 2. Shri H. K. L. Bhagat 
3. Shri H. N. Mukerjee 
4. Shri Vasant Sathe 
5. Shri Maddi Sudarsanam 
6. Shri Atal Bihari Vajpayee 

SZCRETARIAT 

8hri J. R. Kapur-Under Secretary 

WITNESS 

Shri Krishna Chandra Halder, M.P. 

.,' ~ 

,:",7:"'.' .' .. ~. 

. ~.-: ', .. 
_~ :··~;1!.i-.. " •.......... -

.. '( ... 

, . ~ .. 
..... 

2. The Committee took up consideration of the question of pri-
vilege raised by Shri Krishna Chancira Halder, M.P., regarding his 
alleged arrest and detention on the 14th November, 1973, at Burdwan 
(West Bengal) and non-intimation thereof to the Speaker, Lok Sabha. 

3. 8hri Krishna Chandra Halder, M.P., was called in and exa-
.mine" by the Committee. (Verbatim record was kept). 

(The witness then withdrew) 

4. The Committee then deliberated on the matter and decided to 
take oral evidence of the following two police officers:-

(i) The officer-in-charge of the police party which arrested 
the demonstrators li>n their entry into the Buro.wan Court 
Compound on the 14th November, 1973; and 

(U) The officer-in-charge of the police party who accompanied 
tile police vans carrying the demonstrators, including Shri 
K. C. Halder, M.P., from the Burdwan Court Compound 
to Galli Bazar on the 14th November, 1973. 

• • • • • 
The Committee then adjourned. 

-;Paras 5 and 6 relate to other cases and have accordingly been omitted. 
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III 

Third Sitting 

New Delhi, Friday, the 17th May, 1974. 

The Committee sat from 11.00 to 14.35 hours. 

PRESENT 
Dr. Henry Austin-Chairman 

MEMBERS 

2. Shri H. K. L. Bhagat 
3. Shri Somnath Chatterjee 
4. Shri Darbara Singh 
5. Shi'i Nihar Laskar 

.. 6: Shri·R, N. Mukerjee 
7. ·Shrf Vasant Sathe 
8. Dr. Shankar Dayal Sharma 
9. Shri R. P. UIaganambi 

SECRETARIAT 

Shri J. R. Kapur-Under Secretary 

WITNESSES 

1. Shri Abdul Mannan Khan, Deputy Superintendent of Police 
(Commandant) Burdwan (now Sub-Divisional Police 
Officer, Durgapur, District Burdwan). 

2. Shri Mihir Ranjan Dutta, Sub-Inspector of Police, Burdwan 
Police Station (now officer in charge Purbasthali Police 
Station, District Burnwan). 

* * * * * 
3. The Committee took up consideration of the question of pri-

vilege raised by Shri Krishna Chandra Halder, M.P., regarding his 
alleged arrest and detention on the 14th November, 1973, at Burdwan 
(West Bengal), and non-intimation thereof to the Speaker, Lok 
Sabha. 

4. 8hri Abnul Mannan Khan, Deputy Superintendent of Police 
(Commandant) Burdwan (now Sub-Divisional Police Offi.cer, Durga-
pur, District Burdwan), who was the officer-in-Charge of the Police 

·Paras 2 and 7 to 9 relate to other casel and have accordingly been 
omitted. 
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party at, Burdwan Court: Compound on the date of the incident, was 
called in and examined by the Committee on oath. 

(~batim reco.,.d. was kept) 
(The witness then withdrew) 

5. Shri Mihir Ranjan Dutta, Sub-Inspector of Police, Burdwan 
Police Station (now officer-in-charge, Purbasthali Police Station, 
District Burdwan), who was the Officer-in-Charge of the Police 
party which accompanied the police van carrying the demonstrators 
on the date of the incident, was called in and examined by the Com-
mittee on oath. 

(Verbatim record was kept) 

(The witness then withdrew) 

6. The Committee deliberated on the matter and decided that in 
view of the unconditional and unqualified apologies tenderen both 
by Sarvashri Abdul Mannan Khan and Mihir Ranjan Dutta, for the 
harassment and inconvenience caused to Shri Krishna Chandra 
Halder, M.P., ann for not sending the required intimation of the 
incident to the Speaker, Lok Sabha, the matter did not call for any 
further action and it might be dropped. 

• • • • • 
10. The Committee decined to hold their next sitting on Friday, 

the 31st May, 1974, to consider the matters pending before them. 

The Committee then adjourned. 

IV 

Fourth Sitting 

New DeZhi, Friday, the 31st May, 1974. 

The Committee sat from 11.00 to 13.05 hours. 

PRESENT 

Dr. Henry Austin-Chairman 

MEMBERS 

2. Shri H. K. L. Bhagat 
3. Shri Somnath Chatterjee 
4. Shri Darbara Singh 
5. Shri Nihar Laskar 

". , 
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6. Shri H. N. Mukerjee 
,. 7. Shri Vasant Sathe 

8. Dr. Shankar Dayal Sharma 
9. Shri Maddi Sudarsanam 
10. Shri Atal Bihari Vajpayee 

SECRETARIAT 

Shri J. R. Kapur-Under Secretary. 

2. The Committee considered their rlraft Tenth Report on the" 
questicm of privilege raised by Shri Krishna Chandra Halder, M.P. 
regarding his alleged arrest and detention on the 14th November, 
1973, at Burdwan (West Bengal), ami non-intimation thereof to the 
Speake~, Lok Sabhs, and adopted it with certain verbal changes in 
paragraphs 12 and 14 thereof . 

• • • • • 
The Committee then adjourned. 

···Paras 3 to 9 ralete to other casel and have accordingly been omitted-



MINUTES OF EVIDENCE TAKEN BEFORE THE COMMITTEE 
OF PRIVILEGES 

New Delhi, Thursday, the 18th April, 1974 

PRESENT 

Dr. Henry Austin-Chairman 

MEMBERS 

2. Shri H. K. L. Bhagat 
3. Shri H. N. Mukerjee 
4. Shri Vasant Sathe 
5. Shri Maddi Suclarsanam 
6. Shri A tal Bihari Vajpayee 

SECRETARIAT 

Shri J. R. Kapur-Under Secretary 

WITNESS 

Shri Krishna Chandra Halder, M.P. 

The Committee met at 14.30 hours. 

EVIDENCE OF 8HRI KRISHNA CHANDRA HALDER, M.P. 
MR. CHAIRMAN: To begin with, I will read out the extracts. 

from the Minister's statement made in the House: 

"Shri K. C. Halder, M.P. who was present nearby' was re-
peatedly requested by the police to come to the office 
chamber of District Magistrate, Burclwan to place his 
grievances. A vehicle was kept there to bring him to the 
office of the District Magistrate. Shri Halder, however, 
refused to go to the office of the District Magistrate and 
forcibly entered into a police van, standing nearby, along 
with his followers. It was very politely pointed out to 
him that he had not been arrested and that he should 
come out of the police van but he refusen to come down 
from the van ...... " 

Mr. Halder, I am just reading the statement. You may give your-
own version subsequently. I would not continue: 

II 
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" .... With a view to dispersing the crowd and to avoiding un-
toward situation, the demonstrators who had alreacty 
boarded the police van, were taken out of the municipal 
area of Burdwan. 8hri Halder remain~d in the same 
vehicle voluntarily. A jeep which was kept for the M.P. 
also followed. After reaching Galsi Bazar, 13 miles away 
from court compound, all the ctemonstrators got down 
the police van. The 8..1. in-charge of the police party 
again requested Shri Halder to come in the jeep so that 
he might go back to his residence or wherever he intended 
to go. 8hri' Halder replied that he would prefer to remain 
with his followers rather than going back in a police jeep." 

This is the statement made by the Minister of State of Home Affairs, 
Shir Mirctha on 22nd December. 

SHRI VASANT SATHE: I feel that in view of he contradicto,ry 
statements made by Shri Halder and the West Bengal Government. 
the only course open for this Committee is that we cannot prima 
facie come to any conclusion. Today. we can hear Shri Halder if he 
has to say anything in the light of the statements given by the West 
Bengal Government and Magistrate and others. Then, I think, we 
will call the West Bengal officials' concerned and only then we can 
come to the conclusion finally. This is my submission. 

MR. CHAIRMAN: The Government was of the view that there 
was no arrest at all and so there was no question of informing the 
Speaker. On 22nd December, the matter was again raised by Shri 
Halder and the Government came forwaro with the statement. The 
same kind of situation arose on 24-2-1974 when Mr. Saroj Mukerjee 
raised a privilege issue in the House. The Government said that 
because there was no arrest, the Speaker. was not informed. And 
the Speaker ruled out the privilege issue. 

SHRI VASANT SATHE,: But that stage has passed. Therefore, 
we have to do full justice. 

MR. HACiRMAN: That is why, we will hear him. 

SHRI V ASANT SATHE: Let him first make a primilary obser-
vation: ' 

MR. CHAIRMAN: Do you want to say anything more than what 
you said in the House earlier? 

SHRI KRISaNA CHANDRA HALDER: Mr. Chairman, I w-.nted 
to raise the privilege issue on 20th November. As my Privilege 
Motion was a short one. I have to say something in detail now. 
On 14ih November, I took part in the civil disobedience movement 
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in pursuance of the call given by the 9 Leftists Parties in West &n-

1 
gal. Before that district authorities promulgated 144 in Burdwan 
Town. 300 volunteers and myself went on a procession from Ram-
ganj Bazar and proceeded to Court compound. As soon as we ell-
tered in the Court compound, the Police stopped our procession. It 
was just at the left side of .,the District authllrities motor vehicle 
garage where the Police stopped the proce.>sion. Then I addressed 
the gathering for some time and after that the Police cordoned Us 
off. Then the Police Officers said that since we were all arrestedJ 

we should get in the police.prison vans quickly. The Police prison 
van in which I was arrested along with other volunteers, proceeded 
and passed in front of the G.,P.9. and through Kalna Road and jt 
returned inside the Court compound. It stopped just. west of the 
Superintendent of Police Office. It remained there fOr twelve to 
fifteen minutes. 

That means, after our arrest, after 4 or 5 minutes the van came 
to the Court compound. It stopped just west of the office of the 
Sllperintendent of Police and remained there for twelve to fifteen 
minutes. At that time, no police officer came to the police van. No-
body told me that you were not arrested and that you were free 
to go wherever you liked. Nobody told that to me. 

Then again, the police van started moving. The time of arrest 
would be approximately 12 Noon. Then it again proceeded beyond 
Burdwan station. Then ~t ~me .to GaisL After reachi'ng Galsi 
which was 15 miles -from Burdwan, the police officers told all of Us 
to get down. Nobody to'ld me that there was a police jeep and I 
can go in that police van. Nobody told that to me . 

. The statement is absolutely false; fabricated; I might say it is 
untrue; 'You can remember, Sir, that the incident took place on 
the 14th November and I raised it on the 20th November. On the 
22nd December, that was the last day of the last Session, I was 
compelled to raise. t11,e :matter. Then, tp.e Han. Deputy Speaker who 
was on the chair advised the Government to proceed in the matter. 

Galsi is on the Grand Trunk ROad and the railway station is ap-
proximately 1-1/2 miles from Galsi. There, only the buses ply and 
I could reach Burdwan with great ~cu1ty because there was heavy 
rush in every bus. 

This is what occurred in that incident. So it is an un~truth to 
say that the police officer_told me,. "You can come to the D.M.'s 
office". When I was addressing the gathering of 300 volunteers, 2000 
to 3000 people. gathered there. At that time they arrested us. 

Da you believe I was voluntarily taken because there was Sec. 
144 having been imposed. There was shortage of food. I wanted to 
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highlight the problems of the people. Sec. 144 was imposed to res-
trict our fundamental right to speech and against holding of any 
procession, etc. 

MR. CHAIRMAN: Sorry to interrupt. The position is that when 
yoq were informed that you were not arrested and that a jeep was 
provided for you to go to your house or wherever you wanted to go. 
You said, "I do not like this. I prefer to deal with my colleagues 
who are under arrest". 

SHRI KRISHNA CHANDRA HALDER: I agree that there was 
no conservation with the police. The police officer told: "Yau are all 
arrested. Quickly get into the police van". 

SHRI VASANT SATHE: My first que$tion is, "Do you agree that 
you were arrested for violating Sec. 144 and you had gone there with 
your colleagues with the specific intention of violating that Order 
because you wanted to demonstrate your anger or resentment what-
ever you had." Is it true th~t before you went there, you had gone 
with the clear intention of courting arrest and for violating Sec. 144 
ord~r so as to fulfil your desire for demonstration and intention to 
show resentment. Will that bea correct thing to say? 

SHRI KRISHNA CHANDRA HALDER: What I want to say is, 
"Yes, we violated because they had promulgated Sec. 144". 

SHRI VASANT SATHE: You knew it was promulgated. 
SHRI KRISHNA CHANDRA HALDER: We demonstrated to 

highlight the problems. Incidentally, shall we say, if the Govern-
ment had not wanted to arrest us, why arrest us? We wanted to par-
ticipate in the civil cUsoPedience movement but it was not that I 
voluntarily courted arrest or I voluntarily should get into the police 
van. 

SHRI VASANT SATHE: I am not talking of the police va-no You 
know what it is. There is a Certain area where Sec. 144 is in for~. 
You know the points in that area where Sec. 144 is operative. U you 
violate that order and enter there in more than 5 in number, you 
are likely to be arrested. With this knowledge, did you commit the 
violation of that order? Did you force your entry into that area 
with the knowledge that if you had forced your entry, you would be 
arrested? 

SHRI KRISHNA CHANDRA HALDER: sec. 144 was promulgat-
ed there, throughout the whole of Burdwan. The point where we 
started with our. procession was alSo within that limit. We practi-
cally proceeded for more than 114th of. a mile when we entered into 
the Court co~pound. . . 
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SHRI VASANT SATHE: The Police told you that if you had 

proceeded thereafter, you were likely to be 8lTeSted. 

SHRI KRISliNA ClJANDRA HALDER: They did not say so. 
Then I started to deliver my speech. After some time, there was the 
police cordon. The police officer told all of us, uy ou are arrested. Get 
into the police van". 

SHRI VASANT SATHE: What was the total number when you 
went in °a procession? 

SHRI KRISHNA CHANDRA HALDER: About 300. 

SHRI V ASANT SATHE: How many of you were arrested? 

SHRI KRISHNA CHANDRA HALDER: They took us in 3 police 
vans. 

SHRI VASANT SATHE: About lOOT 

SHRI KRISHNA CHANDRA HALDER: They took in 3 police 
vans. 

SHRI VASA NT SATHE: What I wanted to know was: when they 
told you to disperse, some of them might have left. Others were de-
termined to violate the order and remained with you. What was that 
number? 

SHRI KRISHNA CHANDRA HALDER: I do not know whether 
°some of them dispresed. The arrested persons were taken in 3· police 
vans. 

SHRl VASANT SATHE: I hope yo~ have unders~ my ques-
tion. I want to kn.o:w .y.rp,tp.~r all the 3Qt> people were arrstd or only 
some of them were arrested? 

SHRr KJUSHNA CHANDRA HALDER: Naturally not all the 
°300 were. They took in 3 police vans. Can we know how many can 
come in 3 vans? It may be less than 300. 

SHRI VASANT SA THE~ Those who were determined to violate 
the order were arrested and you were one of theql? 

SHRI KRISHNA CHANDRA HALDER: I was arrested. 

SHRI VASANT SATHE: The next question is whether you have 
filed any criminal ca:;e challenging the Sec. 144 order as well as your 
arrest? 

SHRI KRISHNA CHANDRA HALDER: The question is whether 
1 have ftled any. I haw not filed any becaue I raised the issue in 
-the House. 
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SHRl VASANT SATHE: That is a difterent issue. I am talking of 
application of normal law. I am not on the' point of privilege. I 
am on the point. of application of law as you have said in your state-
ment earlier that the imposition of Sec. 144 as' well as your arrest 
were illegal. 

I want to know whether under the criminal law did you challenge 
that Order in the ordinary court of law? 

SHRI KRISHNA CHANDRA HALDER: I have not. Instead of 
going to the court, We wanted. to exert our right by organising de-
monstration. 

SHRI VASANT SATHE: It is every citizen's right to protest. But 
if there is order 144 and you violate that. it is your right to challenge 
your arrest. 

When you courted arrest, was the Parliament in Session? 
SHRI KRISHNA CHANDRA HALDER: Yes, at that time Parlia-

ment was in Session. I did not court arrest voluntarily. 
SRI VASANT SATHE: Do not pre-judge my object. When you 

were courting arrest, ,were you on your way to attend the Parlia-
ment? 

SHRI KRISHNA CHANDRA HALDER: Yes, I was on the way 
to attend Parliament. 

SHRI VASANT SATHE: Where did you stay? 
SHRI KRISHNA CHANDRA HALDER: At my residence in 

Burdwan. 
SHRI VASANT SATHE: You are a resident of Burdwan itself 

and this demonstration was organised on 14th November. You knew 
that this demonstration is there and you also knew that there was. 
144 applicable in Burdwan Municipal Committee and that if you 
violate the Order 144 you are likely to be arrested. Did you have 
this knowledge or not? 

SHRI KRISHNA CHANDRA HALDER: Yes. 
SHRI VASANT SATHE: With this knowledge you courted arrest 

along with your other colleagues. Do you also .agree that under 
the law of the land as it is if there is any -violation of such an Order 
th~ persons are Hable to be arrested? 

SHRI KRISHNA CHANDRA HALDER: Yes. Therefore, they 
arrested me. 

SHRI VASANT SATHE: Let us not at present talk about your 
privilege. Do you also agree that if any citizen doubts the validity or 
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ehallenges the validity o~ 144, his normal remedy is in the criminal 
law? 

SHRI KRISHNA CHANDRA HALDER: I have not challenged it 
in the court. My point is though they arrested me and removed me 
io Galsi after arrest, they did not inform the House and the Speaker. 

SHRI VASANT SATHE: That is a different point. 
On which date did you want to come to the Parliament? 

SHRI KRISHNA CHANDRA HALDER :On 14th or 15th. 
SHRI VASANT SATHE: By which train? 
SHRI KRISHNA CANDRA HALDER: Generally, I travel by 

Kalka"' Mail. 
SHRI VASANT SATHE: When does it leave Burdwan? Which 

train did you have in mind by which you wanted to travel to come 
to Delhi? 

SHRI KRISHNA CHANDRA HALDER: There are many trains-
Kalka Mail. Rajdhani, etc. 

SHRI ATAL, BIHARI VAJPAYEE: He did not want to come to 
Delhi. 

SHRI KRISHNA CHADRA HALDER: When Parliament is in 
'Session. every member is eager to attend the Session. 

SHRI VASANT SATHE: Members of Parliament, during the 
Session go to their constituency for some other work. I am asking, at 
that time what was more important to you, your civil disobedience 
movement and participation therein which was roganised on 14th 
November or your attendance in Parliament? 

SHRI KRISHNA CHANDRA HALDER: I participated in demo-
!2lstration on 14th November. There was a programme in the State on 
13th to 15th to this eeffct. I reached there and particiated on 14th. My 
intention was to come from there on 14th night, after participation 
'in the movement. 
"The train leaves Burdwan at night. 

SHRI VASANT SATHE: When did you court arrest? 
SHRI KRISHNA CHANDRA HALDER: At about 12 noon. 
SHRI VASANT SATHE :How far is Galsi? 
'SHRI KRISHNA CHANDRA HALDER: About 15 miles. 
SHRI VASANT ~~THE: At what time did you leave Galsi? 
:SHRI KRISHNA qHANDRA HALDER: At about 4.30 p.rn. 

I 
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Galsi was within my constituency. When 1 reached there I 
was agitated because -they arrested me and my people were also 
agitated. 

SHRI VASANT SATHE: You were at Galsi at 4.30 p.m. Could 
you not have returMdto Burdwan and got night train for Delhi? If 
you wanted to catch the train, physically was it possible? When 
does the train leave Burdwan at night? 

SHRI KRISHNA CHANDRA HALDER: At 10 p.m. 
SHRt VASANT SATHE: You could have gOt that traif!" if you 

wanted to catch it. 1 am not talking about emotional involvement 
but I am talking about the physical ilspect. 

SHRI KRISHNA CHANDRA HALDER: You are a prominent 
lawyer. Of Course, you are an honourable Member of the HoWle and 
a member of the Privilege Comntittee. I may mention here that 
when one is involved in an incident, one has disturbed mind. So, 
naturally, the people who had gathered in Galsi were very much 
perturbed. 

SHRI ATAL BlHARI VAJPAYEE: Mr. Halder, you were taken' 
along with other 'Satyagrahis' to Galsi which is about 15 miles away 
from the Court compound and at Galsi you were asked to disperse. 
Were you at any time, during this period, sent to jail? 

SHRI KRISHNA CHANDRA HALDER: They had only kept me 
in the Police prison van. 

MR. CHAIRMAN: I want to know whether you were taken to' 
any Police Station or jail. 

SHRI KRISHNA CHANDRA HALDER: Mter my arrest, they 
had only restricted my movement. 

SHRI ATAL BIHARI VAJPAYEE: Were you asked to enter the' 
Police' van? 

SHRI KRISHNA' CHANDRA HALDER: Yes. The van reached 
the Court compound, that is just on the western side of the Police 
Superintendent's Office it had stopped for 12 or 15 minutes and then 
it proceeded to Galsi. 

SHRI ATAL BIHAR! VAJPAYEE: Then what happened in-
Galsi? 

SHRI KRISHNA CHANDRA HALDER: After taking us to Galsi, 
the Police Officer told me that we could get down from the van and 
go as we liked. But I asked the Officer conceryted if any transport 
arrangement had been made for our return to Burdwan for which 
the Police Officer did not answer. Then. th~ Pollce van left the-
place. 
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SlQU ATAL BIHARI VA.:l~¥~; Don't you think that tl1e pur-
pose of taking you to Galsi was to set you free because the Police 
administration did not Wlmt· tb -detaih you or take you to jail. They 
could have taken yOU to the Burdwan jail from the place of attest 
or to the Police Station. That co~se was open to them. ~t is Possible 
because you had defied the law lmowingly by participatin~ in civil 
disobedience movement and after having violated the law,! you had 
offered yourself for arrest. Now, if the police wanted to arrest you, 
they could have done so. 

SHRI KRISHNA CHANDRA HALDER: If they had wanted to 
take to police station and'put us in jail. they could. have done SO, but 
they took us to Galst 

SHRI ATAL BIHAlU VAJPAVEE: In order to r.elease you 
there? 

SHRI KRISHNA CH~DRA HALDER: Yes. Aft~r arrest, natu-
rally they thought, instead of sending me to jail, they could restrain 
my freedom and, therefore, they took us to Galsi. Perhaps you are 
aware that at the time of such movements in which hundreds of 
people participate, generally the police people arrest those people 
and take them about 15 or 20 miles away and release them there. 
But I would like to stress my point that that period of detention in the 
Police Van would amount to restricting my movement. 

SHRI ATAL BIHARI VAJPAYEE: Sometimes it does happen 
that Police people do not want to arrest prominent political workers 
but they only arrest the 'followers. But the political workers oOr the 
leaders insist that they would prefer to be arrested along with their 
followers so that they can also acccompany their followers in. the 
Police van. Here the impression we got from the letter written by 
the West Bengal Government is that perhaps you wanted to accom-
pany your followers and that is why you insisted that you be taken 
in the Police van. .,' .,. 

SHRI KRISHNA CHANDRA HALDER: It was not at all like 
that. 

SHRI ATAL BUlARI VAJPAYEE: They say that you were not 
under arrest and they requested you to come out of the van but 
your reply was that you would prefer to go with the volunteers. 

SH1u KRISHNA CHANDRA HALDER: In my opinion, because 
they failed to inform the ~peaker, it is tantamount to alibi or 
something like that. Nobody told me that I was not arre~ted. I 
am surprised· to know how they cooked up the story. It is not 
at all a fact that I voluntarily courted arrl'st. All of us were ar-
rested and I never said that I wanted to go with the. volunteers. 

SHRI ATAL BIHARI VAJPAYEE: Had the Poli-ce people .re-
quested you not to j6in the movement launched by 'Satyagrahis' 
and come out of the van, would you have agreed to do so? 
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. SHRI KRISHNA CHANDRA HALDER: They did not say 80 • 

. SHRI ATAL BIllARI VAJPAyg: 'S4Ppose they had said so? 

SHRI KRISHNA CHANDRA HALDER: Now, I cannot say what 
was the answer at that time. 

SHRI VASANT SATHE: You say that you went there. Did 
you go there with the specific object of participating in the Civil 
Disobedience Movement that was launched by so many parties to-
gether? 

SHRI KRISHNA CHANDRA HALDER: Yes, Sir. 

SHRI V ASANT SATHE: What was the mode of Civil Disobe-
dience Movement and how was it to be performed? 

SHRI KRISHNA CHANDRA HALDER: It was to be performed 
in a peaceful manner in order to highlight the problems such as 
food and other things. 

SHRI V ASANT SA THE: Supposing out of 300 persons, they 
arrested some five persons and not you. Would you have continued 
the Civil Disobedience Movement or would you have just gone 
away? What was your intention? 

SHRI KRISHNA CHANDRA HALDER: .Naturally, at that time, 
if they did not arrest me, I would have gone away. 

SHRI VASANT SATHE: I have participated in the movements 
and therefore I am asking you candidly. When the police say that 
under Section 144 if we do not c:tisperse, they will arrest us. So, 
we say, all right, we are not going to move, you arrest us or the 
other alternative is that some of us decide that we are going to 
~ourt-arrest and others go back. What was your object? Whether 
you wanted to go back on being told by the police that hereafter 
if you did not go away, they were going to arrest you? 

SHRI KRISHNA CHANDRA HALDER: As soon as we entered 
the compound of the court, first of all, they did not arrest us. At 
that point, in front of the police cordon, I addressed the gathering. 
A t that time, they stopped and told us that all of us were arrested. 

SHRI VASANT SATHE: What did you tell in your address? 

SHRI KRISHNA CHANDRA HALDER: I said so many things 
sn.ch as that we are not getting food and other things. 

SHRI VASANT SATHE: Did you tell your audience that that 
Govt. had done such and such thing and therefore yoU were going 
cas a, part of the. Civil Disobedience Movement to break their order 
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and went ahead? Did you implore them to do so? My point is that 
you wanted to pursue your object of completing the Civil Disobe-
dience Movement by courting-arrest and not that you wanted to go 
away from that place and that you got your object fulfilled by their 
arresting and then putting all of you into the police van. Is that 
correct or not? 

SHRI KRISHNA CHANDRA HALDER: Naturally, when we 
violated Section 144 ..... . 

SHRI VASANT SATHE: Do not say naturally. Did you achieve 
your object or not? 

SHRI KRISHNA CHANDRA HALDER: We achieved our ob-
ject. 

SHRI H. N. MUKERJEE: On 14th November, last year, you in-
formed Parliament that you had participated in the Civil Disobe-
dience Movement at Burdwan. We understand that you had your 
own reasons to do it. Now, Parliament had also been told that 
after your demonstration on that day, some 20 people were arrested 
and taken to Burdwan Police Station. Were you among those 20 
people? 

SHRI KRISHNA CHANDRA HALDER: I was not. They dic!l 
not take me to the Police Station, but they brought me again in 
the compound of the court. 

SHRI H. N. MUKERJEE: You were taken along with some C'f 
your comrades in a police van to the compounB of the court which 
is near to the Police Station. 

SHRI KRISHNA CHANDRA HALDER: More than 114 miles. 

SHRI H. N. MUKERJEE: Wer' you ever tolA that you were 
being arrested? 

SHRI KRISHNA CHANDRA HALDER: When they asked us 
to get into the police van and when we all got into it, then the 
police officer told me that I was also arrested. 

SHRI H. N. MUKERJEE: You were told by the police officer 
that along with some of your comrades you were also arrested? 

SHRI KRISHNA CHANDRA HALDER: Yes, Sir. 
SHRI H. N. MUKERJEE: Were you taken to any Magistrate or 

a similar officer or any case was registered against you under IPC, 
as fElr as you know? 

SHRI KRISHNA CHANDRA HALDER: I was not informed. 
';'1 
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SHRI ft:. N. ~JEE: After you were taken to the: ...,dlpoUDd 
of the coutt, ~rom there you were' all put back in ~e police van.and 
taken to Galsi. Is that correct? 

SHRI KRISHNA CHANDRA HALDER: When the police van 
brought us again to the compound of the court, at that. time, I was 
in the police van. 

SHRI H. N. MUKERJEE: You were not allowed to get out of 
that"? ' 

SHRI KRISHNA CHANDRA HALDER: No, Sir. At that time, 
no police officer told me that' I was not arrested and I could go' wher-
ever I wanted to go. ' 

SHRI H. N. MUKERJEE: Did any police officer'tell you that you 
were under arrest? 

SHRI KRISHNA CHANDRA HALDER: When the police officer 
told all the volunteers that they were arrested, at that time" they 
told that 'all oJ us were arrested. 

SHru H. N. MUKERJEE: When you were asked to get into the 
police van, were you given to understand that you were under ar-
rest? 

SHRI KRISH1'{A CHANDRA HALDER: Definitely, Sir. 
SHIU H. N. MUKERJEE: Is it a fact that after spending some 

time in the Burdwan court compound, the same van took you 15 
miles away? 

SHRI KRISHNA CHANDRA HALDER: Yes, Sir. 
SHRI H. N. MUKERJEE: Were you all asked to get down at 

Galsi Bazar? 

SHRI KRISHNA CHANDRa HALDER: Yes, Sir. 

SHRI H. N. MUKERJEE: Did any police officer tell you at Galsi 
Bazar that they were ready to provide a special transport to you, 
as an M.P.? 

SHRI KRISHNA CHANDRA HALDER: No, Sir. 

SHRI H. N. MUKERJEE: It means that you had to make your 
own arrangements for going back. 

SHRI KRISHNA CHANDRA HALDER: Yes, Sir; with very 
great difficulty. 

SHRI H. N. MUKERJEE: Between 12 noon and 4 p.m. you were 
in the custody of the police; is it so? 

SHRI KRISHNA CHANDRA HAJ·'OER: Yes, Sir; till about 3 
p.m. 
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SHRI H. ~. ~KE~EE: 'rhe only point, however, is that there: 
'!U no charse made aaainst you-nothing that you know of, that 
you were peing detained on such an~ IUch grounds. 

SURI ,KRISHNA CHANDRA HALDmR: They did not inform 
me that any. such ca .. was being til~tituted against me. I do riot 
lmow about it. 

MR. CHAIRMAN: Were you told at any time, at Burdwan, by 
the police officers that in ,case you had any grievances, you .could' 
then very well go to the Mllgistrate's chamber and represent those 
grievances?" 

SHRI KRISHNA CHANDRA HALDER: No, Sir. 

MR CHAIRM~N: Were you at any time told that you were not 
under arrest? 

SHRf' KRISHNA CHANDRA HALDER: No, Sir. They had 
never told me so'. 

MR. CHAIRMAN: Were you told that you were not under 
arrest; and that you could go in a jeep . supplied by the police? 

SHRI KRISHNA CHANDRA HALDER: No; I never heard 
such a thing. 

MR. CHAIRMAN: Were you told at any time that a case has 
been registered against you, or against y~ur followers? 

SHRI KRISHNA CHANDRA HALDER: After my arrest and 
detention in the van for a long time, I was not informed about any 
such thing. 

MR. CHAIRMAN: What, according to you, were the reasons for 
their d~taining the police van in iron,t of the office of the District 
Magistrate? 

SHRI KRISHNA CHANDRA HALDER: It was in front of the 
office of the supi-ientendent ~t P~lice. In: my opinion, they had ar-
rested trie; but had notdeeided as to what ShoUld b~ done further. 
If, at that time, they did not intend 'to arrest me, they could have 
approached ,and told me that I was not under arrest. 

MR. CHAIRMAN: Did you notice any of the police officer ac-
companying yo,\! in your van or in any other vehicle, or going to 
the District Magistrate's office or the court for the purpose of re-

~ gistering a case? 

SHRI KRISHNA CHANDRA HALDER: I was in the police van, 
which was over-crowded; I did not notice it. 
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SRRI VASANT SATHE: When your van went to Gals! Bazar, 

did any officer accompany your van in a jeep or any other vehicle? 
SRRI KRISHNA· CHANDRA HALDER: After some time, one 

jeep followed the van. It may be for the purpose of keeping a.: 
watch on the arrested volunteers; ie. to see whether they 'Were 
trying to get out of it. 

SHRI VASANT SATHE: Who was in that jeep? Was there any 
officer? 

SRRI KRISHNA CHANDRA HALDER: r do not know his name. 
Maybe, he was the Inspector of Police. I do not remember his 
exact designation. 

SHRI H. N. MUKERJEE: Before you and some of your comra-
.des were aske~ to get into the police van, did any police or other 
officer request you to go to the District Magistrate's office to have 
.a discussion about the grievances you had wanted to represent? 

SHRI KRISHNA CHANDRA HALDER: Nobody came to me, 
Sir. 

SHRI H. N. MUKERJEE: Nobody ever ,told you that you were 
not to get into the van, but on the contrary, you should go to the 
'District Magistrate's office for a ctiscussion. Is it so? 

SHRI KRISHNA CHANDRA HALDER: Nobody told me so. 

SHRI H. N. MUKERJEE: Nobody ever told you that you were 
getting into the police van against the wishes of the police officers. 
Is it so? 

SHRI KRISHNA CHANDRA HALDER: If they had told me so, 
1 would naturally not have entered the police van. 

MR. CHAIRMAN: As a man in public life and as one fairly well 
Known to the officers in Burdwan, did you enqUire from them the 
reasons why you were being kept in the van and taken to the police 
station or the court or for remand? 

SHRI KRISHNA CHANDRA HALDER.: I did not enquire, Sir. 
SHRI ATAL BIHAR! VAJPAYEE: Was the District Superinten-

dent of Police present at the time of your arrest? 
SHRI KRISHNA CHANDRA HALDER: The District Superin-

tendent of Police was not there. 
SHRI ATAL BIHARI VAJPAYEE·: Do you know any officer who 

was present there, by name? 
SHRI KRISHNA CHANDRA HALDER: I do not know their 

names. 
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MR. CHAIRMAN: It is stated in the statement of the Minister 

rliade in Parliament that you were 'repeatedly requested· by the p0-
lice to come tp the office chamber of District Magistrate, Burdwan" 
to place you grievances. 

SHRI KRISHNA CHANDRA HALDER: This is untrue, false 
and fabricated. When this,statement was placed on the floor of the 
House, I had protested, saying that it was untrue and false. 

MR. CHAIRMAN: Suppose they had asked you as to whether you 
'bad any grievances to represent, or whether you would go to the 

District Magistrate; would you then have gone to that 'office? 
SHRI KRISHNA CHANDRA HALDER: Yes; if they had told 

me so, why not? 
MR. CHAIRMAN: I think we need not have any more discus--

sion. I think we can close our discussion at this point. 

(The witness then withdrew) 
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EvIDENCE 0 .. Smu Am)U~ MANNAN ~J uqU'1'Y St1PlRIN~ .• 
. PoLICE (CO~A.N'f) BUJU)WAN (NOW SW-DmszONAL Poi.iCI& 

OFFICER, DuRGAPUR, DISTRICT BURDWAN). 

(IThe witness took the oath). 

MR. CHAIRMAN: Were you DSP, Burdwan on 14.11.73? 

SHRI ABDUL MANNAN KHAN: Yes, Sir. 

SHIU 80MNATH CHATTERJEE: Do you know in which cue 
you have been asked to come and give your version or your eviden-
-ce? 

SHRI ABDUL MANNAN KHAN: Yes, Sir. It is about the incl-, 
dent on 14th November, 1973. 

SHRI SOMNATH CHATTERJEE: What was the! incident ae-
·cording to you? 

SHRI ABDUL MANNAN KHAN: It is like this. On 14th Nov-
ember '73, around 12.00 noon, a procession of about 100 persons led 
by Shri K. C. Halder, hon, M.P. came to Burdwan court compound, 
as a part of the civil disobedience movement in support of the call 
given by some parties. As soon as the procession entered the court 
compound, it was intercepted by the police since prohibitory order 
under Sec. 144 Cr. P.C. was in force in whole of Burdwan except 
Ward No. IV. We told the processionists that prohibitory order was 
in force. After hearing this, some of the- demonstrators peacefully 
dispersed. Some others categorically told us that they had assem-
bled there with a view to violate the prohibitory orders. Since the 
crowd was unlawful, it was decided that the processionists would 
be removed to a place beyond the municipal town, where there was 
no prohibitory order. It was also deci'aed that they were to be re-
moved with minimum of force and without unnQC8SSary harra.sment. 
Accordingly a police van was placed there and we started taking 
some of the processionists inside the van with a view to removing 
them beY!lnd the prohibitory order's ambit. Shri Halder, hon. M.P. 
was requested by me personally and very politely to come to the 
D.M.s chamber to place his grievances. I also placed a jeep WBG 
470 for him. He refused to enter the jeep, instead he ran to the p0-
lice van and forcibly entered into it. I went there and requested 
bim very politely, after extending all courtesies, to' come out of the 
van. I a1.&o told him that he was not arrested. Shri Halder, how-
ever, did not agree to my request. Since- Shri Haloor is an hon. 
M.P., the police officer there also could not take him down. 

With a view to dispersing these demonstrators, we took the van 
beyond the municipal area. 8hri Halder remained in the van va-
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}untari1y. There was no prohibitory order l;>eyontl the municipal 
town. In the pOlice van, Shri Halder remained vol~tarily. I abo 
sent the same jeep which was kept for Shri Halder to follow the van. 

The second part of the incident hal been learnt by me from the 
enquiry. I have not seen that personally. 

SHRI SOMNATH CHATTERJEE: You need not tell us that. 
How long did tbis inc!dent take? 

SHRI ABDUL MANNAN KHAN: Actually the demonstrators 
assembled there at 12.00 noon. We told them that prohibitory orders 
were in force. I think, all this must have been between 12.00 and 
13.00 hrs. Those processionists were there for about an hour. I 
cannot tell the exact time, but they were there for some time. We 
had to request Shri Halder. We took the processionists inside the 
van. 

SHRI SOMNATH CHATTERJE.E: How many persons were ar-
rested. I 

SHRI ABDUL MANNAN KHAN: There was another van alBa. 
Some 20 persons were arrested in that. 

SHRI SOMNATH CHATTERJEE: And these persons were 
taken in two vans. Was it like that? 

SIiRI ABDVL MANNAN KHAN: In one van we took some of 
the processionists. In another van we took some of them. 

SHRI SOMNATH CHATTERJEE: How many were there in an-
other van? 

SHRI ABDUL MANNAN KHAN: There were about 30 or 40 
persons. 

SHRI SOMNATH CHATTERJEE: In one van there were 20 
persons and in another van there were about 30 or 40 person. Now 
can you tell whether those 30 or 40 persons were also arrested? 

SHRI ABDUL MANNAN KHAN: No, Sir. They were released 
and were asked to disperse. 

SHRI SOMNATH CHATTERJEE: Can you tell whether those 
persons who were kept in the Police van were considered to be 
under arrest? 

SHRI ABDUL MANNAN KHAN: Actually our intention was ndt 
to arrest them but it was only to disperse them. 

SHRI SOMNATH Cl{NI'TERJEE: Yoti were in charge of the 
Police authority and were posted there to intercept the proces-
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lionists. You have said yourself. Now, do you know or do 
Ilot know that you cannot detain a person without arrest or remove 
him against his wishes from a place? 

, SHRI·ABDUL MANN~ KHAN: We wanted to disperse them. 
So we thought that that was the effective way of dispersing them, 
without any harassment or without any force. 

SHRr SOMNATH CHATTERJEE: If you put somebody in 
Police van against his Wishes and take him away without his know-
ledge, does it mean that he is arrested or not? 

SHRr AB];)UL MANNAN KHAN: Actually there 'was no resis-
tance from anybody. 

SHRI SOMNATH CHATTERJEE: Were they under arrest or 
not? 

SHRI ABDUL MANNAN KHAN: It should' be considered as an 
arrest hut the intention was not like that. 

SHRr SOMNATH CHATrERJEE: They were arrested. But 
you do not want to say that they were under arrest. Is that the 
position? 

SHRI ABDUL MANNAN KHAN: The fact is like this, Sir. We 
took them in a Police van with a view to dispersing them beyond 
the limit of prohibitory orders. We had never thought of arresting 
them. 

SHRr SOMNATH CHATTERJEE: According to you, 20 people 
were arrested. 

SHRr ABDUL MANNAN KHAN: Yes. They were arrested and 
they were kept in a separate van. 

SHRI SOMNATH CHATTERJEE: Now, did you put any mark 
on the van so that those who were arrested could be kept in that 
particular van? 

SHRI ABDUL MANNAN KHAN: We mac\e some requests in 
the beginning to disperse and they heeded to our request but again 
they jointed the procession. 

SHRr SOMNATH CHATTERJEE: You took some people in one 
van and you took another group of people in another van. Now can 
you tell whether these two vans were taken to Galsi? 

SHRr ABDUL MANNAN KHAN: One of them wa~ taken to 
Galsi and another was taken to Police station. 
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SHRI SOMNATH CHATTERJEE: In this van there were about 
30 or 40 persons apart from Mr. Halder. You say that these people 
were not arrested. But I want to know on what authority you can 
take persons in the van and leave them about 15 miles away with-
out arranging for their return. Do you know ~ny provisions of law 
under which you can forcibly take them away and leave them be-
yond 15 miles of the city limit without asking their views and 
opinion? 

SHRI ABDUL MANNAN KHAN: I do not know much about 
the law but I do know a little about it. 

SHRI SOMNATH CHATTERJEE: Did you teU them that they 
would be taken to Galsi for release? 

SHRI ABDUL MANNAN KHAN: No, Sir. But we thought of 
taking them beyond the municipal town area. 

SHRI SOMNATH CHATTERJEE: How far is it from the Court 
'compound? 

SHRI ABDUL MANNAN KHAN: The prohibitory area will be 
:about 5 or 6 miles and not more than that. 

SHRI SOMNATH CHATTERJEE: Even if that statement is 
true, why did you ta,ke them to Gals!? 

SHRI ABDUL MANNAN KHAN The intention was that they 
might not come back and again assemble and break the prohibitory 
'order. 

SHRI SOMNATH CHATTERJEE: Now. did you have any ins-
tructions from your superior officer in this regard? 

SHRI ABDUL MANNAN KHAN: No, Sir. 

SHRI SOMNATH CHATTERJEE: According tQ you, you had 
'asked them to get into the Pollee van so that you could leave them, 
beyond the municipal limit and they simply walked in. 

SHRI ABDUL MANNAN KHAN: Yes, Sir. 

SlJRI SOMNATH CHATTERJEE: And' what did you actually 
'tell those people whom, according to you, you did not arrest? 

SHRI ABDUL MANNAN KHAN: I told them that I would take 
lind leave them beyond the municipal town limit. 

SHRI SOMNATH CHATTERJEE: Now, there 'was a sort of 
meeting when you intercepted the procession. 

SHRI ABDUL MANNAN KHAN: Yes, Sir. ~ 
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SHRI SOMNATH CHATl'ERJEE: For how long did it take 
place? 

SHRI ABDUL MANNAN KHAN: It was going on for 10 minutes. 

SHRI SOMNATH CHATrERJEE: Now, Mr. Halder was parti· 
cipating in the Civil Disobedience Movement along with other per-
sons. According to you, was he also violating the prohibitory order 
along with other persons? 

SHRI ABDUL MANNAN KHAN: A platform was placed and he 
was standing a few yards away. 

SHRI SOMNATH CHATTERJEE: Please answer my question. 
Was Mr. Haldar also violating the prohibitory orders or not? Why 
do you take so much time? 

SHRI ABDUL MANN AN KHAN: I did not arrest him. 

SHRI SOMNATH CHATTERJEE: Please answer my question. 
You must have refreshed your memory by looking at police state-
ments and all that. This is the fourth time that I am asking you 
this question. Was Mr. Halder also violating the prohibitory orders 
or not? 

SHRI ABDUL MANNAN KHAN: Yes, Sir. 
SHRI SOMNATH CHATrERJEE: Therefore he was also liable 

to be arrested. Kindly answer my question in yes or no. 

SHRI ABDUL MANNAN KHAN: Our intention was not to ar-
rest him. 

SHRI SOMNATH CHATTERJEE: According to you, he was not 
permitted to do that, but he was doing it and therefore he was 
liable to be arrested, 

SHRI ABDUL MANNAJi KHAN: Our intention was not to ar-
rest him. 

SHRI SOMNATH CHATTERJEE: We are not bothered so 
much about your intention. On the spot, you were the incharge of 
the police and just now you have said that he was violating the pro-
hibitory orders. Therefore, I am asking you when he was violat-
ing the prohibitory orders, was he not liable to be arrested? Whe-
ther he was arrested or not, we shall come to that later on. 

SHRI ABDUL MANNAN KHAN: In the case of violation of 
the prohibitory orders,. he is liable to be arrested. 
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SHRI SOMNATH CHATTERJEE: According to you, when he 
entered into a police van, 30-40 people were already there. Accord-
ing to you, those people were not arrested. Accordiclg to you, Mr. 
Halder was not arrested but he forcibly entered into a police van 
against your polite entreaty, as you tried to tell us. Why did you 
not tell him that since none of those people in that van were arrest-. 
ed, why was he entering into it? 

SHRI ABDUL MANNAN KHAN: I thought I would take him 
to some other place where there was no trouble. 

SHRI SOMNATH CHATTERJEE: You have not answered my 
question. 

SHRI ABDUL M..-\NNAN KHAN: I told him that he was not ar-
rested. 

4 
SHRI SOMNATH CHATTERJEE: But others were arrested. 
SHRI ABDUL MANNAN KHAN: I did not tell anything. 

SHRI SOMNATH CHATTERJEE: Did you tell him that he was 
not arrested and therefore he should come out of the police van? 

SHRI ABDUL MANNAN KHAN: I told him. 

SHRI SOMNATH CHATTERJEE: That would mean the others 
in the van had been arrested. 

SHRI ABDUL MANNAN KHAN: That may be the logic. But 
I did not tell him. I simply said that he was not arrested. 

SHRI SOMNATH CHATTERJEE: Mr. Khan, how could any-
b~dy enter into a police van forcibly, espe~ially Mr. Halder who is 
known to everybody? 

SHRI ABDUL MANNAN KHAN: He is not only known but is 
respected by all of us. I have a great respect for him . 

. SHRI SOMNATH CHATTERJEE: You wanted to stop him. 

SHRI ABDUL MANNAN KHAN: At the gate, we tried but he 
almost very forcibly entered into it. 

MR. CHAIRMAN: : You say that Mr. Halder is well known and 
you have great respect for him and all that. Instead of taking him 
30---40 miles away, you could have taken him one mile away and 
then tried to persuade him to come down from the van and all that. 
Did you make an effort to'persuade him to come out of the van? 

SHRI ABDUL MANNAN KHAN: I simply told him to come out 
because he was not arrested. 
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MR. CHAIRMAN: I can understand your apprehension. But 
dig you make any efforts? 

SHRI ABDUL MANNAN KHAN: We took them away because 
we thought that they might not come back again and break the 
order. We did not allow the other persons inside the van to come 
out. 

SHRI SOMNATH CHATTERJEE: It was how far from the 
court compound? 

SHRI ABDUL MANNAN KHAN: Within one mile. 

SHRI SOMNATH CHATTERJEE: Or one furlong? Where is 
the boundary of Ward No.4 of the court compound? 

SHRI ABDUL MANNAN KHAN: It is on the right side of the 
railway station. It will be more than a furlong. 

SHRI SOMNATH CHATTERJEE: And less than a mile? 

SHRI ABDUL MANNAN KHAN: I can say within a mile. 

SHRI SOMNATH CHATTERJEE: When the Civil Disobedience 
Movement was there and prohibitory order was there in the whole 
of Burdwan, why was there no prohibitory order in Ward No.4? 

SHRI ABDUL MANNAN KHAN: I cannot remember all the 
reasons. 

SHRI SOMNATH CHATTERJEE:: :Or because there was some 
trouble going on in Ward No. 41 

SHRI ABDU~ MANNAN KHAN I cannot remember it. But 
there was no prohibitory order in Ward No.4. 

SHRI SOM~ATH CHATTERJEE: Why was it so? 
SHRI ABDUL MANNAN KHAN: Now I cannot remember it 

exactly. 
SHRI SOMNATH CHATTERJEE: Why did you not leave them 

one mile away from Ward No.4? 

SHRI ABDUL MANNAN KHAN: Because we thought that 
they might come back again. 

SHRI SOMNATH CHATTERJEE: Including Mr. Halder, who 
was the leader of that party and who was violating the law, accord-
ing to you? 

SHRI ABDUL MANNAN KHAN: I said and I am saying it 
again that I have a great regard for Mr. Halder. 
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SHRI SOMNATH CHATTERJEE: Therefore, you were I eager 

to arrest and take away all his followers but not the leader who 
was the main person incharge of that moment on that day? 

SHRI ABDUL MANNAN KHAN: I have said that our intention 
was not to arrest, but only to disperse. 

SHRI SOMNATH CHATTERJEE: You said that you had politely 
asked him to go to the District Magistrate; and .that you had also 
kept the vehicle ready. Row far was his house from the court com· 
pound? 

SHRI ABDUL MANNAN KHAN: One or two minutes by walk. 
Sir. 

SHRI SOMNATH CHATTERJEE: You had kept a vehicle ready 
for him to travel a distance which would take orily 1 or 2 minutes by 
walk; and you had invited him to get into the vehicle. 

SHRI ABDUL MANNAN KHAN: I did·it, Sir, after paying com· 
pliments. 

SHRI SOMNATH CHATTERJEE:: What oompltments did you 
pay; and where was the occasion at that time to pay c()mpliments to 
a person, even though he was an M.P., when he was violating the 
law, according to you? 

SHRI ABDUL MANNAN KHAN: He is an honourable Member 
of Parliament, Sir. 

SHRI SOMNATH CHATTERJEE: After Mr. Halder went in, 
that van stopped near the motor garage, according to you, and waited 
for 10 or 15 minutes. 

SHRI ABDUL MANNAN KHAN: It waited for 5 or 6 minutes. 
We wanted to pick him up and some others in another vehicle. We 
also made a request to him to this effect. 

SHRI SOMNATH CHATTERJEE: Has that been mentioned in 
the statement of the West Bengal Police? 

SHRI ABDUL MANNAN KHAN: I do nofknow, Sir, word for 
word, as to what is mentioned in it. 

SHRI SOMNATH CHATTERJEE: Have you not seen that state-
ment? 

SHRI ABDUL.MANNAN KHAN: That is not my report, Sir. 

SHRI SOMNATH CHATTERJEE: According to you, Mr. Halder 
remained in the van volunt.arily; and you had asked him to get down 
from it at Galsi. 
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SHRI ABDUL MANNAN KHAN: There ~as another suh-inspec-
tor at that place, Sir. 

SHRI SOMNATH CHATTERJEE: Who was in the jeep which 
accompanied that van up to Gals!? 

SHRI ABDUL MANNAN KHAN: One sub-inspector was in it, 
Sir. 

SHRI SOMNATH CHATTERJEE: Mr. Halder had said that there 
was no question of bis entering into the van forcibly, but that he 
was arrested along with other persons and that all of them were 
taken up to Galsi and released there or that he was asked to get 
down from the van there. Do you know that such a statement has 
been maae by Mr. Halder? 

SHRI ABDUL MANNAN KHAN: I do not know that, Sir. It 
did not happen that way. 

SHRI SOMNATH CHATTERJEE: Do you have records in regard 
to persons whom you arrest? 

SHRI ABDUL MANNAN KHAN: Yes, Sir. 

SHRI SOMNATH CHATTERJEE: Do you have them in regaI\i 
to those who were forcibly removed? 

SHRI ABDUL MANNAN KHAN: No, Sir. 
SHRI SOMNATH CHATTERJEE: In that case, you can remove 

ally number of people from any place and drop them nnywhere, 
without keeping any record. 

SHRI ABDUL MANNAN KHAN: When it does not amount to 
arresting people, nothing is recorded in the police diary. As far as 
my information goes, it is not relevant. 

SHRI SOMNATH CHATTERJEE: According to you, it does not 
matter at all if some persons are taken in a police van and dropped 
miles away. 

SHRI ABDUL MANNAN KHAN: We feel that when there is a 
prohibitory order, dispersal of persons is necessary. 

SHRI ABDUL MANNAN KHAN: The law says that the minimum 
to disperse them and also to arrest them. 

SHRI ABDUL MANNAN KHAI-f: The law says that the minimum 
of force shouTd be used. 

SHRI SOMNATH CHATTERJEE: You disperse them. and take 
them in a police van and drop them 13 or 20 miles away, where they 



35 
, 

have no freedom of movement. Does it conform to your idea of 
minimum of force? 

SHRI ABDUL MANNAN KHAN: I though that dispersal was 
.our duty. . 

SHRI SOMNATH CHATTERJEE: You told us that some of the 
processionists dispersed peacefully; did you not? 

SHRI ABDUL MANNAN KHAN: In the beginning, they did it, 
Sir. 

SHRI SOMNATH CHATTERJEE: Some pers005 told you cate· 
gorically that they would not disperse. Is it so? 

SHRI ABDUL MANNAN KHAN: Yes, Sir. 
SHRI SOMNATH CHATTERJEE: How many persons told you 

categorically that they would not disperae? 
SHRI ABDUL MANNAN KHAN: I cannot give a definite num-

ber, Sir. 

SHRr SO'MNATH CHATTERJEE: Give us an approximate idea. 

SHRI ABDUL MANNAN KHAN: It is difficult to do it, Sir; it 
may be about 30 or 40 persons. 

SHRr SOMNATH CHATTERJEE: Out of them, 20 were arrested 
and taken to the police station, according to you? 

SHru ABDUL MANNAN KHAN: The processionists numbered 
.about 100; of whom 30 or 40 were taken to the police station. 

SHRI SOMNATH CHA TI'ERJEE: How many persons told you 
that they would not listen to your request to disperse? 

SHRI ABDUL MANNAN KHAN: I do not remember, Sir. 
SHRI SOMNATH CHATTERJEE: You can give an approximate 

figure. 
SHRr ABDUL MANNAN KHAN: The number may be round 

about 30 or 40, Sir. 
SHRI SOMNATH CHATTERJEE: Was Mr. Halder, Member of 

Parliament, one among them? 
SHRI ABDUL MANNAN KHAN: No, Sir .. I do not think so. 
SHRI SOMNATH CHATTERJEE: He did not disperse in spite 

-of your request; is it not so? 
SHRI ABDUL MANNAN KHAN: We requested him only to get 

.down from the van, Sir. 
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SHRI SOMNATH CHATTERJEE:' Surely, you did hot ask every. 
body, individually, to disperse. You had made a public announce---
ment and to the hearing of Mr. Halder. It must have been so. 

SHRI ABDUL MANNAN KHAN: I cannot say whether'lie had 
heard it or not 

SliRI SOMNATH CHATTERJEE: After listening to your request. 
some of them left the place. 

SHRI ABDUL MANNAN KHAN: Yes, Sir. 

SHRI SOMNATH CHATTERJEE: Others insisted on staying 
there. 

SHRI ABDUL'MANNAN KHAN: It may be that they assembled 
there c·nly to disobey the prohibitory order. 

SHRI SOMNATH CHATTERJEE: Pid they reiterate their deci-
sion to violate the order under section"l44? 

SHRI ABDUL MANNAN KHAN: Yes, Sir. 

SHRI SOMNATH CHATTERJEE: Mr. Halder was there among 
them. And he did not get down .. 

SHRI ABDUL MANNAN KHAN: He 'was also there. He con-
tin,ued to stay there. 

SHRI SOMNA TH CHA TI'ERJEE: He had also addressed the 
gatJlering there. And then, you had,$aid that you had arrested some 
people and took them to the police station; and that others got into 
the police van on your invitation. That' is your evidence. 

SHRI VASANT SATHE: Mr. Khan, how long have you been 
workihg as a police officer? 

SHRI ABDUL MANNA~ KHAN: For about 6 1/2 years now, 
Sir. 

SHRI VASANT SATHE: What is your educational qualification? 

SHRI ABDUL MANNAN KHAN: I am a graduate, Sir. 
SHRI VASA NT SATHE: What is your legal concept in regard 

to the arres1s, under the Cr. P.C. as well as I.P.C., as a police officer? 
SHRI ABDUL MANNAN KHAN: Arrest means confinement in 

police custcdy; in some cases, against the person's ~ill. 
SHRI VASA'NT SATIIE: If the confinement is in a room o:r 

anywhere else, i.e. even in a comer or in the open against the wishes 
of the persons concerned and if police guards are there, legally 
speaking that would also mean arrest. 
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SHBI ABDUL MANNAN KHAN: It silould ~ confinemen~ 
against the will of the persons C()nce~ed. 

SHRI VASANT SATHE: It is an arre'St aU right; is it not? 

SHRI ABDUL MANNA,N KHAN: Yes, Sir. In the case of con .. 
finement, it is not necessary .that it should be against the will of the· 
persons; but it is generally so. 

SHRI VASANT SATHE: Provided the perSDn concerned is not 
free to ·go away. And that is legally arrest. Therefore, these 30 to 
40 persons whom you had asked to get into the van-at the mOn1ent 
we are not at the question of your intention or methodology of 
dispersal. We are purely at the point of confinement-the object 
is of sending them out beyond the reach of 20 miles. The moment 
you put them in the van legally they were under arrest. Would 
they or would they not deemed to be under arrest the moment you 
put them in the van? We will come to Halder later. I am at pre-
sent talking of the rest. 

SHRI ABDUL MANNAN KHAN: Against their will taking them 
into police van means arrest. 

SHRI VASANT SATHE: Therefore, these 30-40 persons other 
than Mr. Halder whom you requested not to get into the van were-
under arrest. 

Now, we come to Mr. Halder. You told him as he is an han. Mem-
ber and you do not want to arrest him, therefore, he should not get 
into the van. You did that. 

SHRI ABDUL MANNAN KMAN: He forcibly entered the van. 
Then I requested Mr. Halder that he is not under arrest and he 
should come out. 

SHRI VASANT SATHE: Then what did he say? 
SHRI ABDUL MANNAN KHAN: He said he would not come 

out. 

SHRI VASANT SATHE: Were there any policemen at the gate 
of tbe van? 

SHRI ABDUL MANNAN KHAN: Usually there are two or three-
policemen. 

SHRI VASANT SATHE: Did these forty people get into the 
van under your order? 

SHRI ABDUL MANNAN KHAN: I said this procession is un--
lawful. I can remove you beyond this municipal town as there ia 
prohibitory orders. 



38 

7 SHRI V ASA;NT SATHE: But you told them to get into the van. 
SHRI ABDUL MANNAN KHAN: Yes. 

SHRI V ASANT SATHE: Then they started 'getting into the van 
~ne by one. 

SHRI ABDUL MANNAN KHAN: Yes. 

SHRI VASANT SATHE: In the presence of the policemen who 
'were there. 

SHRI ABDUL MANNAN KHAN: Yes. 

SHRI V ASANT SATHE: The moment Mr. Halder started getting 
in . were you there? 

SHRIABDUL MANNAN KHAN: I was not there at the gate. 

SHRI VASANT SATHE: When did Mr. Halder get into the van-
first or at the end? . 

SHRI ABDUL MANNAN KHAN: Towards the end. 

SHRI VASANT SATHE: When he was going towards the van 
-to enter did you tell him not to enter? 

SHRI ABDUL MANNAN KHAN: I had no time. Actually I 
was a bit away. When he had got into the van I came and requested 
-him to come out. 

SHRI V ASANT SATHE: Before he entered did you tell Mr. 
Halder that he is not a required person aoo be need not enter the 
van? "Or did you instruct your policemen accordingly? 

SHRI ABDUL MANNAN KHAN: He actually forced his way 
'into the van. 'In the beginning we did not brief anybody. After 
'he entered I requested him personally. 

SHRI VASANT SATHE: The policemen who were not instructed 
by you to stop anyone when Mr. Halder was entering they did not 
stop him. 

SHRI ABDUL'MANNAN KHAN: Yes. 

SHRI V ASANT SATHE: Therefore, there was no question of 
-forcing himself into the van. 

SHRI ABDUL MANNAN KHAN; From the distance I could 
:.see he was running. 
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SHRI VASANT SATHE: Shri Halder was in a hurry to get in. 

"lie, therefore, got into the van. You went to him and told him to 
come ·out. Is it correct? 

SHRI ABDUL MANNAN KHAN: Yes. 

SHRI VASANT SATHE: What did Halder reply? 

SHRI ABDUL MANNAN KHAN: He told that he would not 
'Come out. 

.sHRI VASANT SATHE: You, therefore, closed the door. 

SHRI ABDUL MANNAN KHAN: We kept the van for three 
-or £Our minutes there and requested him to come out. 

SHRI VASANT SATHE: You requested him ten times and he 
did not come out. You closed the door and went to Superintendent's 
Office. 

SHRI ABDUL MANNAN KHAN: In the Court compound 
:Superintendent's Office and other offices are there. 

'SHRI VASANT SATHE: Where did you take the va~? 

SHRI ABDUL MANNAN KHAN: Just at the distance of 20 yards. 

SHRI VASANT SATHE: For what? 

SHRI ABDUL MANNAN KHAN: We started arresting another 
set of people . 

. SHRI VASANT SATHE: In another van you arrested people and 
that was at the distance of 20 yards from this particular place and 
it was near D.M.'s office. 

SHRI ABDUL MANNAN KHAN: "It was under the tree in the 
court compound and in the nearby place. 

5HRI VASANT SATHE: So the van in which Mr. Halder was 
there, hoo been there for five minutes. 

SHRI ABDUL MANNAN KHAN: We had been requesting Mr. 
rIaldar for five minutes. 

SHRI V ASANT SATHE: Therefore, along with Mr.' Haldar you 
"look the van away-.20 miles. 
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SHRIABDUL MANNAN lHfA.N:The van W'8S taken at a distance' 
of 13 or 14 miles; 

SHRI VASANT SATHE: All of them were asked to get down. 

SHRI ABDUL MANNAN KHAN: Yes. 

SHRI VASANT SATHE: Except Mr. lb.1der others were arrested 
and taken 14 miles away. 

SHRI ABDUL MANNAN KHAN: This is the legal implication. 
SHRI V ASANT SATHE: That was not your intention. 

SHRI ABDUL MANNAN KHAN: Our intention was to disperse· 
them. 

SHRI VASANT SATHE: Your intention was not to take Mr. 
~alder along with others at the Dist~. Mag~strate's Office,. ,Did you 
go and tell District Magistrate that Mr. Halder, a Member of Parlia-
ment is voluntarily there and inspite of your tequests to come out 
of the van does not come out of it? Did you seek the guidance of 
D. M. in this regard? Or Did District Magistrate himself come and 
tell Mr. Halder to come cut of the van? 

SHRI ABDUL MANNAN KHAN: I did not do so. . , 

SHRI VASANT SATHE: District Magistrate was there in his' 
office. 

SHRI ABDUL MANNAN KHAN: Yes. 

SHRI DARBARA SINGH: Was any FIR recorded about the ar-
rest of 20 persons when Mr. Halder pu!;hed himself in? 

SHRI ABDUL MANNAN KHAN: 20 persons were in another van' 
and not in this van. 

SHRI DARBAaA SINGH: Twenty demonstrators were put in a 
van and you did not register any case when, you wanted to remove 
them to another place, nor you did in the case of persons in the van' 
30 or 40 persons in which Mr. Halder was also there. What is the 
capacity of the van? Is it to carry 30 or 40 persons? 

SHRI ABDUL MANNAN KHAN: Generally, we carry ,30 persons. 
30 persons can sit.'The capacity is to carry between 30 and 40 per-
sons. 

SHRI'DARBARA SINGH: Did, you tell Mr. Haldar to place his 
grievances before the District Magistrate because he was not under 
arrest? 

SHRI ABDUL MANNAN KHAN: I requ~sted Mr. Halder in the 
beginning to place his grievances, before the Distrid Magistrate. 
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SHRI DARBARA SINGH: He delivered a speech for ten minutes. 
"'He must have told his views to the public. Wbat did he say in the 
~meeting? 

SHRI ABDUL MANNAN KHAN: I cannot remember exactly as 
~to what was told by him. 

I told him to go to the District l\(agistrate. 
SHRI DARBARA SINGH: Did you persuade him to get out of 

. the van and place his grievance befOTe the District Magistrate. 

SHRI ABDUL MANNAN KHAN: I requested him to get down. 

SHRI DARBARA SINGH: Why did you 'not tell District Magls-
"trate that Mr. Halder got forcibly in the van? 

SHRI ABDUL MANNAN KHAN: It was not told. 

SHRI DARBARA SINGH: You took the responsibility on your-
self - he may be under arrest or not - he will be taken to the distant 
place. 

SHRI ABDUL MANNAN KHAN: That was my ju.cigement. I do 
not knew much. This is· what I know. 

SHRI DARBARA SINGH: What was the intention 'Of the police 
10 take the jeep along with the van when he did not get down on 
your request? 

SHRI .ABDUL MANNAN KHAN: The intention was to take 
"Mr. Halder in the Jeep, and to leave him wherever he wanted to go. 

SHRI R. P. ULAGANAMBI: When there is Order 144, the per-
sons violating the order are liable to be arrested. 

SHRI ABDUL MANNAN KHAN: I have said arrest was not our 
lntention. 

SHRI R. P. ULAGANAMBI: I am asking about the law. 
SHRI ABDUL MANNAN KHAN: They should be liable to arrest 

but this was not our intention. Our intention was their dispers~l. 
SHRI R. P. ULAGANAMBI: They are liable to arrest. Is it so? 

SHRI ABDUL MANNAN KHAN: Yes. 
SHRI R. P. ULAGANAMBI: When Mr. Halder participated in 

"the civil disobedience movement, addressed the gathering etc., was 
he not liable to arrest? 

SHRI ABDUL MANNAN KHAN: He was, but that was not our 
.intention. He was not arrested. 
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SHRI R. P. ULAGANAMBI: If a person is confined within a par-
ticular area, room or· van, does it not mean arrest? It may be foe a 
short or long time. ' 

SHRI ABDULMANNAN KHAN: Arrest, of course, means con-
finement. 

SHRI R. P. ULAGANAM'BI: Mr. Halder was in the van from 
Burdwan to Galsi. 

S~ ABDUL MANNAN KHAN: I told him person aley before 
that, that he was not under arrest. He was told very politely. I also 
requested him to come out. He entered into the van voluntarily and 
remained there. 

SHRI R. P. ULAGANAMBI: And you left him at Galsi. 

SHRI ABDUL MANNAN KHAN: Yes, Sir. 

SHRI R. P. ULAGANAMBI: Did you offer the jeep to Shri Hal-
der at Galsi. 

SHRI ABDUL MANNAN KHAN: It was sent with van, so that 
Shri Halder could come back in it and he is not inconvenienced. 

SHRI R. P. ULAGANAMBI: Was it offered to him? 

SHRI ABDUL MANNAN KHAN: I did not go with the van. I had 
only given instructions. 

SHRI R. P. ULAGANAMBI: You must have given the instruc-
tions to the Sub-Inspector. Did he come back and report to you? 

SHRI ABDUL MANNAN KHAN: On return, he- reported that he 
had requested Shri Halder personally te' come to the police jeep. 
Shri Halder, however, refused to ~vail of this. 

SHRI R. P. ULAGANAMBI: The Sub-Inspector acted on yOUE' 
instructions, and report~ to you later. 

SHRI ABDUL MANNAN KHAN: Yes, Sir. 

SHRI SOMNATH CHATTERJEE: I believe, you keep record of 
the movement of the police vehicles. 

SHRI ABDUL MANNAN KHAN: It is kept in the car diary. 
SHRI SOMNATH CHATTERJEE: Would you also record, for 

what purpose, a jeep would be sent for another place?' 
SHRI ABDUL MANNAN KHAN: The system is to carry force in 

the police van. Onl!! officer went in the jeep. 

SHRI SOMNATH CHATTERJEE: There would be record, whe-
ther the jeep was sent along with the van, and for what purpose. 
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SRRI ABDUL MANNAN KHAN: This jeep went to Galsi. It is; 
there on record. The purpose, however, is not mentioned. 

SHRI SOMNATHCHATERJEE: If it was specifically sent to-
bring Shri Halder, it should have been mentioned there. This was· 
not the police usual job it was· an unusual job being assigned. That 
should have been mentioned in the record. 

SHRI ABDUL MANNAN KHAN: The fact that the jeep went to'-
Galsi is mentioned there. . 

SHRI SOMNATH CHATTERJEE: Can you produce or arrange' 
to produce the record? 

SHRI ABDUL MANNAN KHAN: Car diary there. 
SHRI SOMNATH CHATTERJEE: Have you seen this! 

SHRI ABDUL MANNAN KHAN: Yes. Sir. 

SHRI SOMNATH CHATTERJEE: Nothing else is written. 

SHRI ABDUL MANNAN KHAN: Yes, Sir. 

SHRI SOMNATH CHATTERJEE: Who else, I mean ranking po-" 
lice officer, was there? 

SHRI ABDUL MANNAN KHAN: Inspector, Shri N. R. Chatter-
jee was there. . 

SHRI SOMNATH CHATTERJEE: Who was incharge of the police 
party? 

SHRI ABDUL MANNAN KHAN: I was the incharge, being the 
senior most officer. 

SHRI SOMNATH CHATTERJEE: Shri N. R. Chatterjee was 
incharge oJ. Burdwan police station. He is a responsible officer. He 
was also present side by side with you. 

SHRI ABDUL MANNAN KHAN: Yes. Sir. 
SHRI SOMNATH CHATTERJEE: Who was directing the opera-

tion? 
SHRI ABDUL MANNAN KHAN: The operation was directed 

by me. 
SHRI SOMNA TH CHATTERJEE: Where was the Superinten:-

dent of Police? 
SHRI ABDUL MANNAN KHAN: He was suffering from heart 

troUible. He \A.ras sick. 
SHRI SOMNATH CHATTERJEE: Who was next to him? 
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'SHRI ABDUL MANNAN KHAN: Shri M. K. Singh, Additional 
S. P. was next to him. 

SHRr SOMNATH CHATTERJEE: Was he at the spot? 
SHRI ABDUL MANNAN KHAN: No, Sir. 

SHRI SOMNATH CHATTERJEE: Did you discuss with him that 
lthere would be this procession violating Sec. 144 Cr. P. C. and how 
,you would tackle that? 

SHRr ABDUL MANNAN KH~N: In the beginning, we had dis-
-cussed, but when the incident occurred, I was there. 

SHRI SOMNATH CHATTERJEE: Both of you had discussed that 
'the people would be whisked away in the van? 

SHRI ABDUL MANNAN KHAN: Yes, Sir. 

SHRr SOMNATH CHATTERJEE: Did you also know that the 
,procession would be led by an M.P.? 

SHRr ABDUL MANNAN KHAN: No. Sir. Our information was 
'that people will come in two or three batches and suddenly would 
-concentrate there. 

SHRI SOMNATH CHATTERJEE: You did not know about Shri 
Halder. Was a decision taken not to arrest a Member of Parlia-
:lIlt;nt, if he was there? 

·SHRI ABDUL MANNAN KHAN: No, Sir. 

'SHRI SOMNATH CHATTERJEE: You said, Shri Halder forcibly 
'entered the van. What force did he use and against whc·m! 

SHRI ABDUL MANNAN KaAN: He was running t)u'ough the 
procession and suddenly he entered the van. 

SHRI SOMNATH CHATTERJEE: Mr, Khan, according to you, 
running through a procession and suddenly .e~tering the van is 'for-
dbly entering the van', 

SHRI ABDUL MANNAN KHAN: He rap himself through pro-
cession and suddenly entered the van. 

SHRI SOMNATH CHATTERJEE: According to you, running 
'through a procession means using force and that was a place where 
he could run, Are you realising what you are saying? 

SHRI ABDUL MANNAN KHAN: Sir, this was the thing that 
bappend. 
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SHRI SOMNATH CHATTERJEE: Therefore, whatever you 
have said about 'forcibly entered the van' gives suspicion or it is 
your own assumption or guess. 

SHRI ABDUl MANN AN KHAN: Sir, this was what happened. 

SHRI SOMNATH CHATTERJEE: It is your guess because you 
were not at that place. 

SHRI ABDUL MANN AN KHAN: There was two or three Police 
men and I was a little away from that place but I saw that he was 
running through the procession. 

SHRI SOMNATH CHATTERJEE: So, you gathered that he must 
have used force. That is your statement. 

SHRI ABDUL MANNAN KHAN: Yes, Sir. 

SHRI SHANKAR DAYAL SHARMA: Mr. Khan, can you tell me 
the make of the van which was used to take these persons? Whe-
ther it was a 'Leyland' or 'Mercedez' or 'Bedford'? 

SHRI ABDUL MANN AN KHAN: I do not know the make of the 
van. But I can tell that at least the van can accommodate about 30 
persons. 

SHRI SHANKAR DAYAL SHARMA: Do you have a log of the 
jeep? The driver must be maintaining a log-book for the van. 

SHRI ABDUL MANNAN KHAN: Yes, there is a log-boo,k for the 
van. In the log-book, it has been written by a police man as Galsi 
but the purpose was not mentioned. 

SHRI SHANKAR DAYAL SHARMA: How did you re~h that 
place? 

SHRI ABDUL MANNAN KHAN: I did not go there. A sub-Ins-
pector was sent along with him. 

SHRI SHANKAR DAYAL SHARMA: When these peopl~ were ar-
rested, were you not there? 

SHRI ABDUL MANNAN KHAN: I was there, Sir. 

SHRI SHANKAR DAYAL SHARMA: Then how did you reach the 
place? 

SHRI ABDUL MANNAN KHAN: I reached that place in a jeep. 

SHRI SHANKAR DAYAL SHARMA: Is it the same jeep in 
which you travelled to the spot, in which Y('I,U wanted Mr. Halder 
to get in? ' 
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SHRI ABDUL· MANNAN KHAN: In the Court compound I re-
quested Mr. Halder to ..... 

SHRI SHANKAR DAYAL SHARMA: When the van proceeded 
to Galsi your jeep followed. it but you remained there. Can you 
tell whether any officer was in the jeep at that time? 

SHRI ABDUL MANNAN KHAN: One Police Inspector was there. 
Sir. 

SHRI SHANKAR DAYAL SHARMA: And in the van? 

SHRI ABDUL MANNAN KHAN: Some constables were in the 
van. 

SHRI SHANKAR DAYAL SHARMA: Did you know then that 
there was a case of breach of privilege which was raised by Mr. 
H~lder against the procedure followed by you. 

SHRI ABDUL MANNAN KHAN: I do n.ot know, Sir. 
SHRI SHANKAR DAYAL SHARMA: There was already a 

ease of breach of privilege raised by Mr. Halder last year. Do you 
know about that? 

SHRI ABDUL MANNAN KHAN: It was not known to me, Sir. 
SHRI SHANKAR DAYAL SHARMA: You said in yoUr state~ 

ment that Mr. Halder 'forcibly entered the van'. Do you mean to 
say that force was being used to enter the van or do you mean to 
say that he foreed his way into the van. In what sense you used the 
word 'force'? 

SHRI ABDUL MANN AN KHAN: He ran through the procession 
and entered the van. 

SHRI SHANKAR DAYAL SHARMA: Mr. Chatterjee just now 
asked you about your contention of the words 'forCibly entered the 
van'. Does it mean that he hit somebody or pushed somebody? Or 
does it mean that he forced his way into the van? 

SHRI ABDUL MANNAN KHAN: It was like this. He ran through 
the procession and suddenly he got into the van. 

MR. CHAIRMAN: In English language, it is an expression that 
if you enter into your private room without any appointment, it is 
called 'forcible entry'. 

SHRI ABDUL MANNAN KHAN: He was there in the proces-
sion and from there he ran into the police van. 

MR. CHAIRMAN: When some political parties start some sort 
of Civil Disobedience Movement, do you (police officers) hold some 
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conference to take stock of the developments and did you hold a 
pOlice conference for that move-ment also? 

SHRt ABDUL MANNAN KHAN: At the beginning, there was a 
conference of the police officers to deal with this sott of situation. 

MR. CHAIRMAN: Whether there was a conference of the po-
lice officers after this incident? 

SHRI ABDUL MANNAN KHAN: There was no conference. 

MR. CHAIRMAN: Did you report to your superiors that Mr. 
Halder forcibly entered into the police van? 

SHRI ABDUL MANNAN KHAN: After the incident, I told the 
Additional S.P. 

MR. CHAIRMAN: Did you also tell him that inspite of your re-
peated requests to Mr. Halder not to enter into it, he forcibly en-
tered into it and then he along with other persons was taken away? 

SHRI ABDUL MANNAN KHAN: Yes, Sir. 

MR. CHAIRMAN: Did you also report to him that since an M.P. 
was taken away whether there were any formalities to be comp-
leted such as informing the Speaker or other persons concerned? 
Did you, as a police officer, think it fit to report all these things. 

SHRI ABDUL MANN AN KHAN: I was under the impression 
that only information was to be sent in case of arrest. But now I 
feel that since this incident relates to one hon. Member, we should 
have informed the hon. Speaker. 

MR. CHAIRMAN: Did you inform to your Additional District 
Superintendent of Police? 

SHIV! ABDUL MANNAN KHAN: I had informed him with full 
facts. 

MR. CHAIRMAN: Did he say something to you? Did he tell you 
that since one M.P. was involved, you had to inform to the person 
concerned or make some entry in the police diary? 

SHRI ABDUL MANNAN KHAN: Now I feel that we should have 
informed the person concerned. 

MR. CHAIRMAN: At that time, it did not occur to you? 

SHRI ABDUL MANN AN KHAN: It did not occur to me. 

MR. CHAIRMAN: Have you got anything more to say besides 
wllat you have already said in your replies to the questions from the 
hon. Members? 
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SHRI ABDUL MANNAN KHAN: If any inconvenience was 

caused to the hon. Member, I sincerely regret it. In future, I will 
be careful about it. I offer my unconditional apology and hope the 
hon. Committee will accept it. 

SHRI SOMNATH CHATTERJEE; But that is not unconditional. 
You admit that inconvenience had been caused to him. 

SHRI ABDUL MANNAN KHAN: Yes, Sir. I a~ sorry tOT that. 
SHRI SOMNATH CHATTERJEE: You agree that you had caus-

ed harassment and inconvenience to the hon. Member for which you 
are tendering an apology? You realise that? 

SHRI ABDUL MANNAN, KHAN: I feel that we should have in-
formed the hon. Speaker of Parliament. . 

(The witness then withdrew) 

EVIDENCE OF SHRI MlHAR RANJAN DUTrA, SUB-INSPECTOR OJ' POLICE 
BURDWAN POLICE STATION (Now OFFllCDt-IN-CHARGE, PURBASTHALI 

POLICE STATION, DISTRICT BURDWAN) 

(The witness took the oath) 

MR. CHAIRMAN: On the 14th November, 1973, were YQU at the 
Burdwan Court Compound? 

SHRI DUTTA: Yes, I was on duty. 

MR. CHAIRMAN: What kind of duty were you entrusted with? 

SHRI DUTTA: To assist Deputy Superintendent of Police, Shri 
Khan. 

MR. CHAIRMAN: What specific duty did you do on that day? 

SHRI DUTTA: On 14-11-1973 I assisted Shri Khan in arresting 
20 persons for violation of Section 144 Cr. P. C. and also follow one 
police van in which there were about 30-40 law breakers including 
Shri Halder. 

MR. CHAIRMAN: Which is the place you went? 

SHRI DUTTA: About Galsi Bazar. 

MR. CHAJ~AN: Where did you arrest those 30-40 persons? 

SHRI DUTTA: Not arrested. They were taken to the police van 
with a view to disperse them. 

SHRI VASANT SATHE: Were these 00 persons arrested before 
or after the 30-40 per9Ol1s1 

SHRI DUTTA: Before. 
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3HRI VASANT SATHE: After these 20 persons were arrested 
did you tell Mr. Halder and the rest that they should leave this 
place otherwise they also will be arrested? 

SHRI DUTTA: This was told by Mr. Khan. 

SHRI VASANT SATHE: And they did not leave the place. 

SHRI DUTTA: Yes. 

SHRI VASANT SATHE: Therefore, they were taken in another 
van. 

SHRI DUTTA: Yes, Sir . . 
SHRI VASANT SATHE: Your idea in taking them in another 

van was not to arrest but to take them away and leave them some-
where else. 

SHRI MIHIR RANJAN DUTTA: Yes. 

SHRI VA-SANT SATHE: Therefore. you had told all the rest to 
get into another van. 

SHRI MIHIR RANJAN DUTTA: Yes. 

SHRl VASANT SATHE: Under the instructions of Mr. Khan, 40 
persons got into another van. 

SHRI MIHIR RANJAN DUTTA: Yes. 

SHRI VASANT SATHE: Your Superintendent of Police Mr. 
Khan was examined by us and he accepted before this Committee 
that he was mistaken in not sending the report of arrest of Mr. Hal-
der. He was under a wrong impression that it was not required 
to be &iven and now he realised that it was a mistake and he has 
tendered an unconditional apology. What have you to say? 

SHRI MIHJR RANJAN DUTTA I also make un-conditional apo-
logy and ask :f.or mercy. 

MR. CHAIRMAN: You can withdraw. 
(The witness then withdrew) 


	001
	003
	005
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055

